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PART.IV-B 

Rules and Ocdors (other than those published in Parts 1" 1A and 1-L) mada 

. by the Government of Gujarat under the Gujarat Acts. 

GENERAL ADMINISTBATION DEPARTMENT 

Notification 

A . Sachivalaya, Gandhinager, 6th July, 1999, 

GUJARAT LOKAYUKTA ACT, 1956. ‘ : 

No. GHS/32/LKY[1097/2170/C.—In exercise of the powers conferred by clause (b) of sub-section (2) of 

sootion 23 of the Gujarat, Lokayukta Act, 1986 (Guj. 31 of 1986) and of all other powers enabling him 

in this behalf, the Governor of Gujarat hereby ‘makes the following rules further to amengd the Gujarat- 

Tiokayulsta (Conditions of Service) Rules. 1992 narnely:— 

1. These rules may be called the Gujarat Lokayukta (Conditions of Service) (Amendmert) Rules. 1999. 

9, In the Gujarat Lokayukta (Conditions of Service) Rules, 1992 (hereinafter vefarred to ax “the said 

rules”), in rule 5, in sub-rule (2) the Drackets shall be deleted. : 

words “in hig ehamber”, the words" “at office aud at his 
3. Ta the said rules in rule 6, &fter the 

official vesidence” shall be inserted. 

4, Tn thesaid rules, in rule 12, clause (b) shall be deleted. 

. By order and in the name of the Goverrot of Gujarat, 

. Dr. A W.P. DAVID, 

Additional Chief Secretary to Government. 
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